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Proposa] of Kerala Government for
research Institute for Advance Studies
in Ayurveda

703. PROF. P. J. KURIEN: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government have re-
ceived any proposal from Government
of Kerala regarding starting a Re-
search institute for advanced Studies
in Ayurveda at Trivandrum;

(b) if so, the details thereof;

(¢) since how long the proposal is
pending with Central Government for
clearance;

(d) the reason for the delay; and

(e) is there any move for clearance
of this proposal without delay?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) and (b). A prope-
sal for setting up of an Indian Institute
for Advanced Studies and Research in
Ayurveda by amalgamating a few In-
stitutions/Schemes now existing under
the Government of India, Government
of Kerala and the Central Council for
Research in Ayurveda and Siddha (an
autonomous organisation unaer the
Government of India) is under the
consideration of Government.

(c) to (e): The proposal will, in the
first instance, be got cieared by the
Governing Body of the Central] Coun-
cil for Research in Ayurveda and
Siddha. Steps have been taken in this
regard. Further action about the set-
ting up of the proposed Institute will
be taken thereafter.
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Implementation of Recommendation of
Third Pay Commission Regarding Pay
Scale of UPSC Qualified Doctors

705. SHRI R. R. BHOLE: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased io state:

(a) whether it is a fact that the
Third Pay Commission had revised the
scales of pay of Union Public Service
Commission qualifiea doctors who were
recruited by Union Public Service Com-
mission in 1974 from Rs. 350—800 to
Rs. 700—1300;

(b) whether those doctors who had
opted for Delhi hospitals were given
the revised scales of pay as recom-
mended by the Third Pay Commission;
and

(c) if not, the reasons for not imple-
menting the recommendation of Third
Pay Commission so far?

-Tn

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) and (b). Accord-
ing to the Third Pay Commission re-
commendations. Central Health Medical
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Officers recruited through the Union
Public Service Commission in 19874
in the scale of Rs. 350—900 were
eligible to be placed in the scale of
Rs. 7001300 after Screening. Accord-
ingly, all such officers irrespective of
their place of posting were screcned
and placed in the revised scale of pay
of Ks. 700—1300 from the date(s) as
per recommendations of the Screening
Committee.

{(¢) Does not arise.

Legislation to end capitation fees

706. SHRI B. V. DESAI:
SHRI CHINTAMANI JENA:

SHRIMATI PRAMILA DANDA-
VATE;
SHR1 ARJUN SETHI:

SHRI F. H. MOHSIN:
SHRIMAT]I KISHOR] SINHA:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a  fact that the
Union Government are proposing a
Centra] Legislation to put an end to
the unhealthy capitation fee system to
curb the mushroom growth of engi-
_ neering colleges in the couniry;

(b) if so, what will be its main fea-
tures and when the legislation is like-
1y to be introduced in the Parliament;

(c) whether the State Governments
have been consulted in this regard; and

(d) if so, whether any of the State
Governments have objected to this {yve
of legislation?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) Yes, Sir.

(b) The Draft Biil for the proposed
legisjation is at present being formula-
ted. The objective of the proposed
legislation 1s to create a statutory
mechanism, in the fleld of technical
education, to regulate the establish-

ment of institutions, maintenance of
proper standards and prescription of
tuition and other fees and which shall
also put a stop to the charging ot
capitation fee. The legislation is pro-
posed to be introduced in Parliament
as soon as it is ready.

(c) and (d). The determination and
maintgnance of standards of techmi-
cal education has been the constitu-
tional responsibiiity of the Central
Government even before the inclu-
sion of the subject of Education in
the Concurrent List. However, the
All Ipdia Council for Technical Educa-
tion, which has been set up as the
National Expert Body to advise the
Centre and the States, on the coordi-
nated development of technical edu-
cation, comprises of the represntativ-
es of all the States besides the rep-
resentiatives of various other interests
concerned with technical education in
the country. The Resolution to give
statutory status to the All India
Counci]l for Technical Education was
passed by the All India Council at its
last meeting Neld on 21st April, 1981
where the representatives of differ-
ent States were present. The Con-
ference of State Education Ministers
held in June, 1981 also welcomed the
proposal of giving statutory status to

the All India Council for Technical
Education.

Funds for Sports and construction of
Stadium

707. SHRI K. P. SINGH DEO: Will
the Minister of EDUCATION AND

SOCIAL WELFARE be pleased to
state:

(a) whether it is a fact that funds
have been sanctioned to various States
for the promotion of sports;

(b) if so, the amount allocated to

different States or {he above purpose
for the year 1981-82;

(¢) whether there is g propasal to

sanction financial assistance for con-
structing stadium in the underdevelop.
ed districts,





